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ALl ahabad this the 20th July, 2000.

Uriginal 4Application No., 508 of 1993.

QU M

Hon'ple Mr. Justice R,k ,K, Trivedi, Vice Chairman

Hon'ble Mr, 2. Wayal, Member (A)

Baijnath Yadav 9/ oshri Ghamu Yadaav, at present
resident of permanent hesident of Mar guchia Pipri,

Po. sukul Bazar, wistrict=Faizabad.

e eeeevvcscce Applican't
L Q. Soadkan ©
(/A snri N:%w ==
Versus

l. Union of Ingia, through General Manager,

2. wivisional hgailway Manager, Nek. Railway,
Varanasi ulvision.

3. senior wivisional Operating superintendent,
Nol‘-o hail‘v‘vay. Varanasi Jrl USe Jingho

4, Webg 36 N-t. hail'\l‘lay’ Varanasi

QCOOOOOQ.hespoments
(C/R ohri P, Mathur)

Alongwith
Uriginal Application No, 264 of 19v4.

Baijnath Yadav son of shri Ghanu Yaaav, posted

as Iroliy-man, N.E. Railway, Varanasi, permanent
resident of village Mar aucha Pipri, P.C. sunul Bazar,
JistricteFaizabad.

® o0 00 090 0 ‘Ap‘:)licant
(& A anri K,P. Yadav)
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_Yersus

le. Union of India, through General Manager, N.t. Rallway,
Gor akhpur.

2. wenior wivisional Uperating wuperintendent/senior
W.JeM, NoEs Railway, Varanasi, ohri U.K. 2ingh.

3. AVeMs (G) NoEe hailway, Varanasie.
4, enquiry officer, ohri M.N, Kai, Chief COmmercial

inspector, N.t. hallway, Varanasi.
seesesese Bespondents.,

(C/k ohri P, Mathur)
Ok i

(By Hon'ble #ir. Justice HH,K, Trivedi, Vice Chairman)

U,A . No, 508/9Y3 and U.a. No. 204/94, both the

aforesaid applications hsve been filed by the applicant
Baijnath Yadav. The questions of facts and law involved

are similar and both applications can be deciuded by a

cominon Or der .

2. U.A. No. 508/9Y3 has been filed for a direction
to responaent to resture the agpplicant to auty with the
continuity of service, declaring, putting the a ppliéant
'off' from duty, illegal, void and uncenstituticngl. 4n
Ueie 204/94, The gpplicent has prayed tnat the chargesheet
no. Pg/vivid/ilawajee Irollymen dated 20/04/ 1¥Y3 may be
quashed. Learned counsel for the applicant submitted that
the chargesheet has been served @n applicant for alleged
unguthorised absence from duty during period 25.05.¥1 to
20,03.93. It is also submitted that the proceedings are
mal afide and have been initigted in order to harass the

applicent,

3. we have heard, ohri K.P. Yadav, lear neg counsel
for the applicant and ohri Fr asant Mathur, learneg
counsel for the respondents. it is not disputed that the
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enquiry on the basis of chargesheet aated 20/04/19%3
has been concluded but the order has not been gronounced.

in the facts anNd circumstances of the case, in ow
opinion justice shall be better served, if tne discipli-
nary authority is asked t0 pass order concluding the
enquiry at an early uate. The reliefs claimea in the
U.Ae 508/93 in our opinion, will be covered by the order
concluding the enquiry, as applicant was put off from

duty on account of unaguthorised absence.

4, For the reasons stated above both the cases
are disposed of finally with the direction to kespondent

No. 3 senicr wuivisional Uperating asuperintendent N.k.
Kailway, Varanasi, to conclude the enquiry pending
against the applicant since 1Yv¥3 witnin a period of one
month from the date of service of a certified copy of

this order.

Sle There will be no order as to ccstse.

Mem () Vice Chaglrmen
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